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PART-I—Q:ders aad Natifications by the Goverumient of Tripura,

the High Court, Governinent Treasury- etg,

GOVERNMENT OF TRIPURA
FOOD AND CIVIL SUPPLIES DEPARTMENT:

R e

F.No. 12(16)-FSD/85 . Dated, Agartala, the 3rd December 1985,

ORDER

‘ Wihereas the Govornar is of opinion that it is niecessary and expedient so to do for maintaining
supplics and for securing equitable distribution and availability at fair prices of cooking gas-in
Tripura. - STk

NOW THEREFORE, in excroise of the powers conferred, by ssoti_d_qh_;’g_ of the Essential
Cominodities Act, 1955 (10 of 1955), read with the Government of India, Ministry of Industry
and Civil Supplies {Department of Civil Suppiies and Co-operation) Order No. 5.0. 631(E)
dated 30th November,1974, the Governor js pleased hereby to make the following Order 3.
. -
1. Short Title, Extent and Comencement, . * L,
(f) This Order may be ealivd the Tripara Cocking Gus (Licensing, Coutrolﬁgd_},{aﬁl.
tenance ol supplics) Order, 1983, ) 5 s
(2) It extends to the whole of Tripura, : ;
() 1Lt shull comnc into force on and from the date of its publication in the Official Gazetie,
2. Delinitions, )

{0} “Cooking Gas” means Liquilied Pstroleym Gas. ootiled in cylindars,
(&) “Consumers” meaus a person whase

ane is repiste . ed with a Cealep for getling Supply
of cooking guz from that deaicr, -
(c) ““Dealer™ oS 4 person including a fiyry, an-dutociation of PeISONs, & company,
a Corporation or a co-operaliy

¢ eociety engaged in the Busi ess of parchag
storeps for sale, of cooking 43, ua Lhe basis of an agreemen. with an O
wheather ar not in conjuaction wih any other business, and ine tudes his Tepresentative,
employes, ageat or commissiog ageud but does not include nn Oil Company.

(d) ““Director™ means the Director of Food and Civil Supplies Viirectorate, Government
©of Tripura, and includes any officer pot below the rank of Assistant Director,
Dirsctorute of Food and Civil Supplies, Gaoverument of T pura, authorised by the
Btate Government i this behalf to parform all or any of the {. nctions of the Dirgotor

hase, sale or
il Com pany,

uader this Order,
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PART-I--Orders gad Notifications b

¥y the Government of Tripura,

Governiieng ‘Treasury- etg,
GOYERNMENT OF TRIPURA

FOOD AND CIVIL SUPPLIES DEPARTMENT

the High Court,

F.No.12(16}-FSD/85 . Dated, Agartala, the 3rd December 15935,
OKRDER ' '
Whereus the Governor is of opinion that it is

Decessary and expedient so to do for maintaining
supplies and for securing equitable distribution and availability at fair prices of cooking gas-in
Tripura. ‘ : )

NOW THEREFORE, in exercise of the powers conferred by ssoti_c_;_r;,__ ssed|
Caminodities Act, 1953 {10 of 1355), read with the Government of India, Ministry of Iud‘ustr’y
and Civil Sirpplies (Department of Civil Supplies and Co-operation) Order No. 5.0. 6B1(E)
dated 30th Noveriber, 1974, the Governor is pleased hzreby to,mal}@_ the foIlowigg Order

L. Bhort Title, Lxtent and Coiameacenent, g '

3 of the Bssential

(1) This Order muy be eallud the Tripura Cooking Gas (Licensing, Contro} :’;.'{:;ﬂ,_Ma.in-
tenance of supplics) Order, 1985, # P
(2) It extends to the whola of "Tripura. .
(3) 1t shall come into force on and from the date of its
2. Delinitions.

(@) “Cooking Gas™ means Liquitied Peiroleum Gas. sottled in cylinders,

(b} **Consumers” means a person whose name i3 registe ed with a dealey forg
of cooking praz from that dealer, :

() “Dealer” meuns a person ineluding u firps, 2u-2ut0siation of persons, a company,
a Corporation or a co-aperative socisty engaged In the busi; ess of parchase, sale op
stor2ge for sale, of cooking B3, va the basts of an agreemen. with an 0il Company,
wheather ar not in conjuaction wih any otier business, and i ludes his representative,
employee, agent or comimission ageat but does not include wn O Company,

{d) “Director? means the Director of Food and Civil Supplies 1 lirectorate, Government

©of Tripura, and includes any oflicer not below the rank of nn Assistant Director,

Directorute of Food and Civil Supplies, Goverument of T pura, authorised by the
State Goveranient i this behalf ¢

under - this Order,

publication in the Officia] Gazetie,

2tling supply

o perform all or any of the {. netions of the Director
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} § . , ' ‘ \®)
i {e) “Form” means a form appended {o this Order.

i ; . P ;
- {f) “Licensce’ means a person holding a vatid licence geanted under thizBrder.
p gy )

= 6,
(g) “‘Licensing Authority’ means the Director of Food and Civil Supphes of the Govern- {his otk
ment of Tripura and or any other ailicny appointed by the State Government ag such. a5 Wil
(h) *Cil Company” means any of-the following Qil Companies, : . in_tcngf
(1} Indian Oil Corporation ‘Lirmitcd. e k']stp%“
(2)  Indian Qil Corporation Fimitzd {Assam OU Division). - , recor
2 (i) “State Government” mea1s the Government of Tripura. = , the 'ml'
' (1) *“VYear” means a year reckoned aceording to the English Calendar, Supp

3. Regulation of sale and édpply of and Busiuess in Coukﬁig G:is.

(1)  Every dealer shalt within tweilly four hours of the commencenent of this Order
display a stock-cum-price boar as por proforma of the Ojl Companies at a prominent

i place of his business premises, ingluding the place of storage, showing the fellowing
A particulars, ;L

i1 2 £ O \ [ i inders. e

i (1) Opgaing balance of filled, empty and defective cylinders. Yo, ot

(i) the backlog of tlic refill Qrders ta be supplied as on the preceding workiyg day.

(i) date uptc which new connections have been ruleased. ‘ R

(2) Subject to the provisions of any direction that may beissued by the Licensing Authority,
. 1o dealer having stocks of cooking gas at his businoss premises, iucluiding place of

storage, shall reﬁrsp to sell the gus on any day during working hours to any consumer .

whose name is registered with him according to the chronology of placing of Order. ‘

Explanation. !

L

Bl st
e

For the purpose of this su b-puragraph and sub-paragraph(3), the cxpression “working hoars™ l
means the working honrs observe] by the dealer. immediately prior to the commencement of thig

Qrder and such working hours £hall be displayed prominently at the place of his business and the
place or places of storage of cylinders. .

(3) - Not-with-standing anything to the SOntrary contained in aiy other law for the time being
in force, no dealer shall keep his business premises including the place 'of storage closed during
waorking hours on any day without the prior permission in writing of the licensing auknority,
H (4) Every dealer shall tale all reasonable steps. to ensure that he
cooking pas at his business premises including the place of starage
: et the nonminated supplisd points of the nil companies 4¢ hours i a
policy of the oil companies,

bas adequate stocks of
at all times by placiny indents
dvance or as per the indenting

(5) No dealer shali sqlt cooking gas at a price hivhar than that fved
from which he gets sopply, nor shull ha refuse Lo mitke home delivery
ment of the consumer whnss name is registered with hin.

by the oil sompany
according to the require-

i

bR oL gy T T S

6y (a) Every dealer shall Iintain true and corr ot aecounts of purchase, sale ar] storage:.
of cooking gus at his‘businass premises, 1o be wiitten up in ink &t the end of each
day in the proferma of the oil comparies showing ;—
() the opening stock of the day-illed, empty and defective cylindurs.
(i) the guantity received during the duy-filfed, empty and defective cylinders,

(i) the quantity sold, delivered or otherwise disposed of during the day-filled,
empty and defective cylinders,

{iv) the clusing stock of the day-filled, empty-and defective cylinders.

(v suclL other parlioulars as the liooneing A'tilhorjty may by order i writing,
specify, :
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{6) Bvery dealer shali maintnin o Rerister in which the placiag of orders for refills of cook-
ing gas shall be recorded daily chronologically.

8. (v} Every dealer shall muaini

m a complaint book i preseribed form E, appended to
this urder in his place of business us wi  as in place of storage 1 gadown from where the cooking
gos will be supplicd to the consumars. This book shall have & unplivd to any consumer who
imdends to make complaint.  The fieenee wilt take immeding rota 1 oon the complaint and record
his observation on the relevunt porien of complaint boak, A ¥ fhlicer of Food and Civil
Supplies Department not befow fie reik uf Inspector may, if neeessii vy enquire into the complaints
recorded therein and action tnkon by 1 . licensee and the reslts of enquiry will be recorded by
the inspecling Officer with his sigust.r:  Any direstive by 1l:: Officer of the Food and Civil .
Supplies Department, in relation w the enquiry, would be pinding on the licensge.

(7) From the date of publication of this order in ths Oficial Guazette no person shall carry
on bysiness in cooking.gus as a dealer except under and in wecordance with a licence
granted under this Order, :

() Every licensed or any persenr employed by hin o acting ‘on his behalf shall comply
with such general direvtions or with divections s yevific to the licensee as may be issued
in writing by the Licaising Authority in regred to purchnse, storage and sale of cooking

gas for carrving outb the purposes of this irice,

a (%) Every licengsa.shall mainlain a reserve steck of cooking gas in accordance with the
written, diveutions of the Livensing Aulhvsily aad <hal) dispose of the reserve ghock;
only in accordance wiih the provedure sporitiad by the Licensing Authority.

10} Any contravention of auy dircclion i w Jine spocinl direction issued under sub- %

: ‘ A JHes ] ] ; 4

paragraph (2) and (79 shall be desmied to e o eontravention of this Order,

(1) Without prepidics to the gonerality of 1o
directions tisued by the Licemsing Aathe
(n}  Prohibition a6t sale of cooking ;.

biasky of a pormit. :

(M) Nemination of Officers for isre of such permits. . , _
e} Fiving the scale al which conking, 1. vhall be issucd to any category of consumer,
(y  Specitication of the form in wiich pesmits shall be jssued, :
() The language and the mant 5 a which ascounts o sale of cooking s shall be

rmabntaiaed  and  stuck  neton ., furabied,

(F)  Drawal of bis requirsment of vieod g s by a consumers from B specified
licensce, ' :

peovisions of sub-paragraph (8) and (9)
I+ may provide for ;—.
any category of consumeérs except on the

il

(g} Suvch other matters no
directions issued wnels

@ incidentals to, the implmﬁcntation of the
aph (8). ' '

¢ pwwers of Liconsipg Authority for issuing
mnutatts mutandiz, 1o the authoritics nomina-
voier-issue of purmit,

{12) The privisions of this ordsy
special directions to liceas
ted by the State Govermmopy/is

‘4. Apglication fur erd Geant of Tise- s

(1) Anupplication for lcenses npd -« b-paragraph (7) of Paragraph 3 shall be made to
the livensing authority in farm - a0d rhe licensing artharity shall grant license in
furin 3 on payment af & fie of 1 ‘/= (Rupees One Lundred) only by means  of.
Treasury Challan within thirty dovs if the applicatica is found to be in order.

(2) Every license granted wnder 51! soragraph (1) shall be subject to such conditions ax
ey be specitied thersin aad to such other conditions s Lhe licencing authority may
impose from time to tims for tho sake of fair distril: ton of cooking gas, =
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{3} Evety licece granted under sy b-patagraph (1) shall be valid upto the 3
next fDHO'Ving the date of issue and nmay be renewed: for a-period not
yrars at & time on an application made inthis Behalf of the licensing _
the expiry of the pertod of validity of the licetise and on payment of g fag @ Rs, 50/-
{Rupees fifty) only per yvear ! provided that he beriod of validity of ice)

t.be deemed to bave expired, if an application for its renewat made in uccordance
with- the_proyisions of this sub-pafreigraph is pending with the,licensiug authority,

{4} If & loence js defaced, iutilated, lost or destroyed, the licensing authority may, after
making such CENQUitY ag he -deems necessary, issus g fresh license ~ in place
thereof on paymeng of u fee of Rs. -jooi {Rupees Ong hundred) only by means of
Treasury Chalfan afid there upon the ficenge 50 defaced, mutilated, lost or destroyed,
shall be c;egmed to hdve been cancelled, . .

£ Power of Licensing authorities to refuce grant or Renew Licence, .

“%2 Licensing Authority may,'after'giwng. the applicant. a0'0pporytnity of stating his cage
= iz and for reasons to be recorded in writing, refuse. to prant or keuew_ & licence,

Power of Licensing authority fo s:uspend o ;:anécl:il TLieence,
2} No licensee shall CORtravene any of the conditions of the ligerice and any contrayen.

tion of any such condition ghal] be desmed to be,g contravention of thig Order.
= II a licensee or any person acting on his hehalf contravene

of this Order,then not-wiﬂj-sgandmg ‘enything Contained in baragraph 4 and ity -

authority may, by ordér éu}spcndlthe icenca and; after Biving the [icen'c'ee
tunity of hearmg, cancel the licence, . - ;o

6! I\Totwithstanding anythiig sofitained in'sub-pﬂra-graph {2), where g licensee hag bear
convicter. rinder section 7 of the Essential Comntodities Act, 1955 (1 of 1955), the
Licensing Authority, may, by order, cancel tis licenge speovided that i such convietipn
is set asidls on appeal or revision the Licensing Authority shaj| re-issue  (he licenses
to him on applicantion being . mdde i it, ‘ ’

=} On cancellation or Suspension of a Jicence urder sub-paragraph (M) or sub-
PRIAGIAN 1(3) or on @ licen e ceasing to be valid, the licznsee shall surrender the
same to “he licensing authority within seven days from the date of such Suspension
cancellat un or cessation of validity a3 the case may be, and shaj] dispose of the stock
of cooki g gas available with himn ig accordance with thz.dirzctoion of the Licensing
Authority, : P :
= On the cancellation of suspension of a licenen, the licensee shall not be entitled g0
T get any “upply of cooking gas frons any oil company and tlie lisensing agthority ip
consultation with the oil companies and with the approval of the Director shaji link

the cons imersy repistered Wwith that licensee to Me or more other licensoe a5 may he
sonsiderad Convenient, .

Appesi ¢

Ay perion aggrieved by an ordar passe} by the Director or the Licensing Au[ho-rity_
a5 the ca e may be under paragraph 5 or paragraph 6 may, within thirty days of stich’
order, p12fer an appeal {o the Secretary, Govt, of Tripitra, Food and Civil Supplies
Deparim cut. ' : _

On receist of an appeal wnder sub-piragraph (1) the ‘Secretary shall afier g£'ving
the appe lant 8 Teasonable Opportunity” of being heard dispose of the appeitl as expe-

[

ditiously as Passible.

2} The Secratary; before whom the appaal i pending may direct that the order of the
Director or the Licensing Authority appealed against -shall nol take - effoct pending
the dispcsal of the anpeal, ' ’

Lo,
ey

a0
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5. Restriction on Consuinption of Cooking Gas.

{13 Mo conswmer shall draw his requirement of cooking gas cxeept from a licensec,
(2) No consamer shall uge cooking-gas except for cooking. ‘

{3) No coasumer shall keep in his passession more than two cylinders of cooking gas at
a time without a permit obtained from an OMcer nominated under Clausc {b} of sub-
paragraph  ([1) of " paragiaph . 3. : . _
{4) No person, other than a licensee or a consumer; shall have in his possession or under
his control cooking gas after the date of issue of the notification under sub-paragraph (7)
"of paragraph’3.. - & ) .
8. Power of Entry, Search, Seizure eic.

(1) Auy Officer of the Directorate of Food and Civit Supplies, Goverament of Tripura,
uot below the rank of Inspector,-or any.police officér, not below the rank of Inspectar,
may, with a view to securing tompliance with the provisions of this Qrder :—

{(a) inspect or cuuse {o be inspected any books or dacuments or accounts as well
s any stock of cooking gas belonging to or under the contrel or possession of
any persons o ) ‘

(b} require any person to.give any information in his possession with respect to any
business or undertaking for purchases, sale, or slorage of enoking gas 5

(©)  stop and search any person or vehicle or vessel ysed. or suspeetsd of being used
for delivery of conking gas [rom a sodown, ar 'rom premises or plice where, he

has reason to-belicve, cooking gas is stored.

{d) enter and search, with such aid or assistance as may be necessary, any such go-
down or premises of places : and

(e) seize and remove, with such aid or assistance as may be netessary; the entire
quantily-of nny stotk of cooking gas alongwith the vehicles, vessels or eny other
conveyances used in carrving such stack, if he has resson to suspret that any
provision of this Order has been, i bei g, or is about to be. contravensd in res-

pect of such stock and thereafter taken or anthorise the taking of, all measures

necessary for seouring the production of the sinck of conking gas, vehicles,
vessels or otfier convevanges so adized before 1 colleotor having jurisdiction
under the provisions of section 6A of the Eszential Commadities Act, © 1955
(10°of 1955} and far their safe oustody nending sich' production. Provided that
in exercising the powers urider Ehjs suli-paragranh. due remard shall be paid to
the social and religinus customs 6F the inmate; ar oucapants of the premises or
ptaces concrrngd.

{2) The provisions of gection 100 of the Code nf Criminad Procedsrs, 1973 (2 of 1978)

refating to search and seizigo shall, so far a3 may he, apply to scurches and seizudes’

under this paragraph. .

19, Submission of Statement ahout the stock of Cesking Gas,
Lvery it sensee shall submit 1o the livensing authorit

20s wd by hinyand the indents far cooking i nlheed by Ry af 1hs end of each dave and at the
" zach manth according to Bnglish Caleadar in Foror Il 0 “Thse 2orly shall be

simitted at the opening honrs ot the ambworking dav, 10 whish 1he repocl velatss,

¥ 8 statenisat abant e steck of coaking,

v

]

.

[1. Power {o exempt in spdcial enes,

1 the Siate Governmant cosidars it ecerdry or expedient 5o to do in the public interest,
1 may, by et duatio v ia the O il Guz oty o et anhjeet £ 5 ch cooplitiae it ey consider
at £ imposs, any class or glaseg oF COTHImrs Foou the operat on of this Ocdor, )
12, Review and Revision by iz Govermmoent .
The State Gavernozznt may, of {ts own matian, cull fur ped cramiin the records of any
cx32r pusaed under the provisions of thin Ogd,-r by any 9uwthoriis whoot e 0 the State Govern-
=zuvand may givo such directions with reference thers to as the Siate Govaenront may desm Bt :
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Provided that no direction to be disadvantage of any party shall be piven under this paragraph
nless the party has been aceorded an oppartunity  of making a representation which il may
mahe aewinst sueh Order.

1A Power to Helax the Oridor.

Mathing in this arder shall be construed to timit arabridge Lthe power ol the State Govern-
menl i dispense with o velax the requiresent ofany provision of iz Order to such extent and
vt to such sonditions as the State Government may consider necessary in the public inlerest,

4 14 Bisse of Double Barrel Connections and New Conucetions.
The Licensing Aulhority is empowered to issue dircclions reganling issue of doutle barrel

o . “F1 i 41 < . v . -
l‘\ck/"“””-c‘»“u“" by the licence to consumer and the issue of new conneciion to person desires ol be-

somiig consumers,  The directions issued by the Licensing Authorily shail, mutatis mmiandis,
canfirm to the provisions of this Order regacding the issue of rofitls,

By Ovder of the Governar,

M. T.. Tras.
' Deputy Secretary Lo Lhe
Government of Tripura.

FORM “A™
{See pnregraph 4 (1)

FORM OF APPLICATION FOR LICENCE.

1 hereby apply for a licence under the Tripura Cooking Gas tLivensing and Control and
Matitenanee of supplies) Order, 1945 and (urnish the Doilowmg pacizolars in conmsetion there-
with,

I. Applicant's Name ;

2. Applicant’s fathers/Hoshnnd's

azme (i the case al'an individual),
A+ Applicants” residential ddress,

4, Situation of applicant's place of
business and godnwn wilh particulara.
G0 Mame of the Qi Company from which
the upplicint will gel his supply.
6. Particulars of fite service/
explosive licence.
T Particelars of curcent munjcipal
trade licenue, if the business is
acoredit on within the jurisdiclion
of municipality.

. Fl
Ldedlare that the following quantity of cooking xas is w1 my possession this day aad is held
wi the following place, namely 1 — :

I dectare thet 1 am the propriter/Manager/Vartner/ ! rectoriSeeretary/ Lessee of Ui firm or
ergasation op behalf of which e application i rode,

Pafed. .' Signatur: or fell thumb tm-
wresien of the appheant.
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FORM “B"
(See paragraph 4(1)
Lizence Mo.

1. Subjeet to the provisions of the Tripura Cooking Gas (Lisensing Control and Mainte-
zance of Supplies) Order, 1985 and to the terms and conditions of this licence, Shri/Sarvasree
L, S S e A s it N sonf/wifefdaughter  of....................
‘ Propriztor/Partner/Managerf Director/Sccretary/Iossee

e T T s T having place of husi-
L R of village/lown.................. —
R e B 1 o e ot isfare hereby anthorisad to carry on business
1 2 dealer in cocking pas.

b

2. The licensee shall sarry on the aloresaid business and store eplindsrs of coaking gas only
at the follewing place/places.

Place of business

3. The leensee shall not -—

(0} enter into aty transaction involving puschase, sale or storags for sale, ol cooking
gas in o speculative manner prejudicinl to the maintenance and, gasy availability
e ol supplics thereol in the markat.
(b with held from sale/supplics of cooking gas ordinorily kepl for sale.

= The licensec shall give all facilitias at all reasonable hours to the licensing authority
v officer authorised hy it or the Stae Government For the inspection of his  stosks  and
s at any shop or other place used by him Tor storage, sale or purch1se of cooking gas.
The licenses shall comply with any direetions that may be given to himt front time to time
o¥ the lisensing authority in regard to the purchase, sale or storape for sale af cooking pas and in
srzurd o the manner and the language in. which the accounts shall be writien,
6. The licence shall cease Lo be valid in the event of death of the liccnses or  transier of

riterest of the leensee in his business under the licence or reconstitution of the partnership firm
aare such o firm is & Jicensee,

If the fieensee intends 1 chapze Bis place of busines Lo oF sfore eooking gas in, any plase
= premises other than s mentioned i the lisenes, he shall intimate the addrees of such nlace
wopremiss to the lecnsheg anthority and shall not carry an business, or <bere any ceaking gs,
©auchopremises until it has heen endaod on the licence.

ol

The Ticenaee s to every cusiomer a true cosh mamo or sedit ok, a8 (b esg
pivitg s name, Beemse noaber and addross, the date of the transaction, the quantits seld,
e mmrher and date of the parale, i any, undey wirich =ald and tie saleman’s sip atore
2l keap duplicate vesbaon sopics o afl wuch eash nizmos and eredit potas, arcsped « rinfly
renoiogically to B mwle wvaliabre for inspection on demand by Whe Heensing auth arity |
any ofiizer anthorised by it inowriting fa thiz behalf, and shall pieserve such duplicate conies of
zavh memes or credil neey Tor ons year fram the date of issue,

ch

2o The dicence shal be valid o Pt o

Dale.... .. ... ... Sipnaly re e e ipndion

af the Visensing A uthority.,
Offie sead of the
Licovsing Authorily.
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FORM “C
(See parangr‘tph 1
FORM OF STATEMENT SHCWING STOCK. OF COOKING GAS HELD BY THB
LICENSEE AND INDENTS PENDING A[‘ THE END OF EACH DAY.
Name of Licensee

.................................................................................

‘Filled  Empty Defective

‘‘‘‘‘‘

e —
[
ord
=
=N
&
e
&
L7
&
&,
=
(]
&

Sales
(a) existing consumers
(b)Y  new consumers
4. Closiing balance at cad of day

Date of booking againsi ~
wliich supplies made o consumers. i

INDENTS PENDING WITH OIL COMPANIES.
Drafl Number , Data Quantity Tndented.
FORM “D™
{See paragraph 10)

FORM OF ‘%FATEMT‘NT SHOWING STOCK QF COOKING GAS HEED BY
THE LECENSELR AT THL END OF BACH MONTH. {

R e SR | R ToTy ) S SRR

[ Opening balange on the first day : - L
of the month,

2. Supplies received during the muntil.
3. Cylinders rclurned Lo the Qif
. Companios duacing the month.
4, Totul yuantity sold during the montl,
(1) Lo existing consuniers
(1) 1o new consumers
5. Closing balance it the end
of the mmonth. .

]

6. Number of consumers registered
with him.
(») for single cylinder,
(b) for two cylinders. -

{Name and signature o
thumb unpressmu of the Lmenscc)
FORR{ “El!
(See paragraph 3(6)(c)
FORM OF COMPLAINT BOOK. ;
Complaint with signaturo Action taken by Licensec.
and consumer number of : '
complainant.

Printad at the Tripm:a Government Press, Apartala,
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Government of Tripura
i Food and Civil Supplies Department

No. F. 6-1 (11)-DCS/2000 Dated, Agartala, the 1st July, 2000,
NOTIFICATION

The under mentioned Order, bearing No. G.S.R. 487 (E) dated 26.5.2000
issued by the Goverament of India, Ministry of Petroleum and Natural Gas
is hereby re-published in Tripura Gazette for general information.

By order of the Governor,

S. R. Kumar

Joint Secretary to the
| Government of Tripura.




